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T . RESPONDENT ($) ADVOCATE
OFFICE NOTE ___ parn v —_—
[ . :
SR — —ATE - COURT'S _ORDER
'0 k !’l i , 1 B N "
& et : ’ :
L, . t
' . .
- _ ;20.6.94: This application under Section 1S
: " t of the Admini?tratiue Tribunals Act, 198¢
m application [5 te bt : is moved by learned counsel Mr K.M.M.Khan
form and ithin tie. : 9: y on behalf of the applidént, Shri C.P.Sing
:ifi’f'““aﬁoﬁ ' oo : Copy of the petition has been receiveg-
posited vi ' ¢t , . -
{PO/BBNo. 02 @6“3 200, o : by }earned 5r.C.G.5.C Mr S,Ali,
ea&ed i 276k : | : . - List on 23.6.94 for consideration
: by of .admission.
t .t ) ,
; a'f' The respondent No.7, Shri A,K.Sri-
. NS vastava, TDM, Imphal and resﬁ%ndent No.14
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Estate Officer, Office of the Chief Gener
Manager, North Eastern Telecom, Circle,
Deptt. of Communication,Shillong, are
directed not to evict the applicant Shri
C.P.Singh £ill consideration of admission
of this applicatibh.

Inform all concerned,

Vice~Chairman
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=R dated 11.5.94.
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: Heard learned counsel Mr K.il.M,
Khan on behalf of appllcaﬂt Shri C.P.
Slngh Perused the statements oﬁ grig=
vances ahd'relieFS'éoughtifor iﬁ this
application. The applicant impuéns\the

Order No.BQ-2097/93-94/158 dated Imphal

the 28.4.94 (Annextre=NN). He was direc

ted to vécate the quarter alloted to
" 'Shri V.Kaleeswaran, AE Computer (respon

dent No.9). Applicant complains thef hg
entire monthly salary has been dedipted
for recavery of the alleged outstanding
dues And prays for direction to'stop
recovery which according to him is.

illegal, Also heard 5r.C.G.5.C Fr S,Ali

u It is an admitted fact that the
quarter in queétion'at Palace Compound,
Imphal was alloted to Shri V.,Kaleesuara
‘ﬂg tggﬁ:DOSSBSSlOn of the said quarter
and staying there from 27.1.94, He clai
that his occhation is on mutual snder-
standing uiﬁh Shri V.Kaleesuaran. No ﬁ
document an mgtuélyumderstanding isd‘
produced, -He produced documents Annexur
It is a self made
certificate/document by the applicant t
the @ffect that hé took possession of
gquarter No. 1.Tvpe—II on mutual under-
standlng with the allntee Shri v, Kalee-
suaran. No document from Shri V Kaleem

\ suan@n could be produced to shou that
~ Shri Kaleesuaran agreed or alloweﬁ him
to accupy his quarter tempor ily or fo
some perlod The responde?tlﬂi:11 #suec
i notice' dated 30.3.94 (Annexure-Y) to

' appllcant informing that Shrl e Kaleem.
'swaran complained to the authority
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" relief. There is no reasaon

for illegal occupation of his quart
by the applicant and so he uas aske
to vacate. Finally the respondent
No.11 by his letter dated 28.4.94
directed applicant to vacate the
gquarter. '
Under the facts and circumstan
ces, we find that applicant has no
case to ask for relief and-interim
for
issuing direc%ion'to allow him to
gontinue occupation of the said
quarter. ’

fccordingly this application i

.not entertained.

As to recovery, ue direct the

'respondents particularly respondent

No.7=-R, Telecom District Manager,
Manipur to make recovery, if any,
in accaordance with rules.

The applicant has filed appli.
cation on 15.4.93 (Annexure-K) to
the Estate Officer, respondent No.
for allotmengﬁgf1ﬂggrter. We direc
respondentsNo.14/to allot guarter
to the applicant, if available, in

accordance uith preference.

-

*4‘;7»0»

\

Uice—Cha;rman
3

Member



